0.A.NO.13 OF 1998

ORDER DATED 3 &i-/12/2002.

Im this Original Application Under
section 19 of the Administrative Tribunals Act, 1985,
the Applicant (sSri Tarini Kanta Goswami) has prayed
for a direction to the Respondents to grant him the
Career Advancement benefits under the UGC scheme
immediately w.e.f, 1-1-1986 and consequential other

reliefs,

The Applicant is now working as pect.
in Assamese in the Eastern Regional Language Centre,
Laxmisagar,Bhubaneswar under the Central Institute of
Indian Languages,Mysore,Karnatak, This Institution in
which the Applicant wis working is under the administrative
control of the Ministry of Human Resources Development,
Departmeqt of Education,Govt.,of India. In course of hearing
of this case, Mr.J.K.Nayak,learned Additional standing
counsel for the Union of India,appearing for the Respondents
placed on record the following detalls having obtained the
same from the pPrincipal of the Eastern Regional Language

Centre,Govt.,0f India,Bhubaneswar ;:-
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Name of Applicanty Scale Scales Scales of Y scale of pay
and his date of of of pay pay on 5th} lue to career
Joining, Pay M.y gJue to pay commi- ¥ A scheme w.e.f.
4th pay 'ssion w.e. f. 1.9.2000.
, commn .w. &, £. 1.1.96
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0,A.NO,13 OF 1998

contd..,...0rder dated } OS” /12/2002,
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On the face of the aforesaid statements
itnished by the principal, pastern Reglonal Language Centre,
yvt.of India, Bhubaneswar,it appears to us (and we are also
bnvinced) that the Applicant is getting l‘uis'scale of pay
to be

ppropriately and there remains no real grievances

edressed by us,

In the aforesaid premises, this Original

: 1
Application is disiosed of,No costs, 'L&L’WV
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